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JUDGMENT

K. P, ACHARY A, V.C, In this application under section 19 of the
AdministrativeTribunals Act, 1985, the applicant prays
for a directim to the respondents to disburse the
retiral benefits including the gratuity, family pensién,
provident fund, leave salary etc., of her 8eceased husband,

Pabana Swain, in favour of the applicant,Smt.Gurubari
Swain,

2. This case came up f or admission and hearing today.
No counter hasbeen filed, But I have perused the records
and different documents with the assistante of learned
counsel for the applicant and Mr,L.Mohapatra, learned
Standing Counsel (Railways), I have also heard both

the counsel on themerits of thecase, In this connection,
one Arta Syain claiming to be the adopted son of late
Pabana Swain came up with an application under section

19 of the Administra ive Tribunals Act, 1985 which

formed subject matter of O.A.112 of 1992, This applicatia
was disposed of on 26,.,3,1992, The claim of Arta was

for disbursement of retiral benefits as he was the
adopted son of late Pabana Swain, The original
application was dismissed with an observation t hat x
application may be filed before the competent authority
and the said authority after giving due notice to
Smt.Gurubari Swain and Arta Swain would decide the
dispute, vide Annexure-3 dated 23.4.1992 both Smt,Gurubar
Swain and Arta Swain werenoticed to file succession
certificate, Ofcourse it is not clear fromthe records

as to whether Arta Swain had appeared before the
N




Sub-Divisional Officer but the fact remains that the
applicant,Smt,Gurubari Swain has filed a legal heir
certificate from Tahasildar,Puri vidé Misc.Case No,5085

of 1991 certifying that Gurubari Svain and Kailash Chandra
Swaln are the legal heirs of late Pabana Swain, Gurubari
Swain being thewidow and Kailash being the son of late
Bébana Swain, Such being the situation, I think there is
substantial f orce inthe contentionof learned counsel

for the applicant that the retiral benefits should be
disbursed in favour of the widow and her son, In the
circune tances stated above, it is directedthat the retiral
benefits, provident fund, including gratuity etc, be

disbursed in favour of the applicant, Smt.Gurubari Swain.

3. Thus, this application is accordingly disposed
of leaving the parties to bear their own costs,
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